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{Council of Agricultural Research, ICAR
N.E.H. Region,
Arunachal Pradesh Centre, Basar. On
*contractual basis. The applicant joined the
rpost on 13.12.2005 and by now he has

completed more than one year of service on

}Research Complex, for

‘the basis. The respondent No.3 issued an
‘advertisement dated 2.9.2006 {Annexure
A/ 3) inviting applications for various poqts
Jncludmg the posts of Training Assistant .-
(1-3) in the disciplines of Agricultural
‘Extension and Farm Management. In

the advertisement dated

Fesponse to
2.9.2006, the applicant submitted separate

applications for the post of Agricultural |
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Extensionf Social - Science and ;,a].sbs. Farm

~ Management- " Tamenglong - Wo};hé
Chiira.chaﬁ.dpuﬁ and Bn:ch dramanu As
- per the genera] instluctimls' - the upper
age limit on the la«t date of qubm;ssmn of

apphcatmn ie. 5 10 2006 was 30 years

(mammum) for the said post and it is also. | | -

made clear that only interview. wﬂl ‘be held
for all the poqfs at Sl.No.1. and 2. It was

_also provided. that the upper age limit wﬂl -

not be apphcable for wervmg ICAR

employees The gmevance of the apphcant'

is ?hat the ca]l Iettexs fo1 mtermew were

sissued in the Iast week of DecemberQQ 06

; and the mbeimew is scheduled to be held

on 17.1. 200’7 but no call letter has been -

' jssued to the apphcaﬁt probably on

L account of his being over aged. .
=i Thave healer P.K Tman learned
T counse} for the apphcanf None appears
for- - the 1mpondents I‘th G Balshya,

learned Sr. C.G.S. C. has su‘bmxtted that

the rmf.pond,ents‘ is to gp:gage ICAR counsel
individually and xﬁo;:éce would have to be

. _given to the ICAR The| counsel for the
- applicant. has: ﬂubnm:ted that the apphcant

is’ qervmg in the mstxmtmm,fox last more -

than one year as Jumu Field Assistant.
The apphcant was 30:yedrs 1 month 20
days old and he has to be treated as a
serving ICAR emplgy@e and he is entttled
to be given the henefit of age rélaxation
meant for <vaervmg ICAR. employees |
Considering the enme facts and
- circumstances’ Court dirécts that notice
may be iwue‘d t(; vthe re&pondents To meet
fhe emis of justicel duect the respondents
fo a]low the apphcant tcv parf;mpate in the

selection and, appear in the interview

~

[SRETE



Sy oA 2007 -

’ re"" JQ—:“"""‘V'Q . - -:'\.aRN\ M} ' ' . ‘ : .
‘ 1e scheduled to be held on 17.1.2007 or on

et é.n.y deferred. date for the posts he has
Jgs _ | - applie\d, for - and consider him for .the
A selection if he is otherwise found fit. Itis
. further directed that his selection, if any
\ N 074‘612, ? orde X qge/ydf" ' shall be subject to the out come of thi.s
‘;Q'e $/qgee £ oan (é@—./ O.A. -
Sriong- o' R- 1124 - Copy of o order shall be given to .

’ ez A o [ﬂ, posd the counsel for the applicant. |
b% ? e \ ;f . Post the mater on 7.2'.20()7.

’
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‘ 7.2.2007 Further time of three weeks is
“f’f_?;? . : granted for filing of reply statement.

‘ o ‘ Post the case on 2.3.2007. o T
Neflee uly Seyveal | | | P

o R-2,3 .

o | Vice-Chairman
| /(P/WTO-;L | /bb/ |
0? : : 20,3407 Wwritten statement has been tiled
No iz o boumy - to-day. Registry is directed to keep iff

. if

\)3" P record.zgaie%%is,e in order,{. Four
. weeks time is granted to the counsel

22 for the applicant to file rejoinder.

1“3 2*’ pPost the matter on 2+.4.07. ~

5.3.04 _ : Member © 'Vice-Chairman
QS(_Q MWWL\A ‘y 1m ' \ -
Qm? Lt Ree. 2 3 V4, 2.4.2007 No re joinder filed. pcst on -
poge (svtodinn L 13 26.4.2007. In the meantime Applicant is

at liberty to file rejoinder, if anys
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$125.4.2007 Present: Hon'ble Shri G. Shon*huppa,

@‘0\6 'thM om ‘wa(/Qg . Judicial Member | \,

Hon'ble Sari G. Ray

OQD’ ReNso- ::(7-(;3‘?—‘/( __ o | Administrative Member. }
@ M ha?g’c‘ IIMQO-, W ) ‘ Mr, L. Te 121n,, | learr;ed/
Vo

&K%JW %ntlﬁ( ' counsel for the ‘applicant and ‘Ms R.S

- Chouchury, learned codunsel for the
- N respondents are present.

25 YdF, -

- After hear*ng for sometrne,

the learned counsel for the applrcantt‘

has filed a memo fon w;thdrawal of
- the O.A. No.2/2007 on .the ground ;hat

the rellef' of the: appllcant ;ﬁsf

RSN
el

infructuous. Accordlngly the O A. is.

dismissed as 1nfructuous. However,

liberty is given to the appllcant tov 
‘ approach this Trrbunal, if necessary.
1/ S, "?’ : S The memo flled " by t;he

63}7 09\[2: - 'learned counsel for the appllcant is
' o ’ .placed on record. . '
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0.A. No. R/ /2007

Between

Sanjay Kumar Tripathi

............... APPLICANT
AND
Indian Council of Acricultural Research & Ors
.............. :RESPONDENTS3
<
IN D E X
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1. Application —-—======- ! J“’ﬁ
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SYNOPSIS

0. A. No. X~ /2007

Sanjay Kumar Tripathi -VS- I.C.A.R. & Ors.

The Applicant is presently serving as Junior Field

s .

Assistant in the Indian Council of Agricultural
Roscarch, ICAR Rescarch Complex, for N.E.H. Region,
Arunachal Pradesh Centre, DBasar, on contractual basis.
The Applicanl joined Lhe aforesaid post on 13.12.2005
and by now he has completed more than one year of

service on the said basis.

The Respondent No.3 dssued an advertisement dated
2.9.2006 inviting applications for various posts
including the posts of Training Assistant (T-3) in the
disciplines of Agricultural Extension and Farm
Managemenl. The upper age limil on Lhe last dale of
submission of application i.e. 5.10.2006 was 30 vyears.
It was also provided that the upper age limit will not
be applicable for serving ICAR employees. The
Applicant’s date of birth as per his matriculation
certificate is 15.8.1976 and on 5.10.2006 he attained

the age of 30 ycars onc month and twenty days.

In response Lo Lhe adverlisemenl dated 2.9.2006,
the Applicant submitted separate applications for the
post of Training Assistant (T-3) in the discipline ot
Agricultural Extension and Farm Management. However, the
Respondents did not dissue any call letters to the

Applicant on account of his being over aged.

The call letters for interview were issued in the

lasl week of December, 2006 and Lhe inlerview is



II
scheduled to be held on 17.1.2007. The Applicant has the
requisite qualifications for the posts in question. Only
on account of his crossing the age limit of 30 he has
denied the opportunity of participating in the selection
process. The selection is based purely on interview.

. Hence, the present writ Application for appropriate

relief.

Filed by: /Q o
Jaideep Purkayashthya.
Advocate
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0.A. No. 2 /2007

Sanjay Kumar l'ripathi —-vS- L.C.A.R. & Ors.

List of dates with brief facts

13.8.2005: ICAR published an advertisement in the
Arunachal Times inviting applications for the unreserved
posts of Skilled Field Assistant purely on contractual
basis ﬁnder ditterent proijects. In the advertisement two
categories of posts were mentioned viz. Junior Field

Asaistant and Senior Field Assistant.

kkk; Since the Applicant'was eligible to apply
for the post of Junior Field Assistant, he submitted his

applicalion.

11.11.2005: ''he Joint Director, 1CAR  Research
Complex, Arunachal Pradesh, Basar 1issued a letter
offering appointment to the Applicant for the post of
Junior Field Assistant on contractual basis at ICAR -
Recscarch Complcx for N.E.H. Region, Arunachal Pradesh

Centre, DBasar.

13.12.2005: Pursuant to the letter of appointment
dated 11.11.2005, the Applicant reported for duty to the

Joint Director, ICAR, Arunachal Pradesh Centre, Basar.

2.9.2006: Respondent No.3 issued advertisement No.
RC{R)KVK/2006/2 inviting applications from  Indian
Citizens for various posts in Krishi Vigyan Kendras

under Lhe ICAR which included the poslL of Training



IV
Assistant (T-3) in the discipline of Agricultural

Extension and Farm Management.

dedkdk Since the Npplicant has a required
qualification for the aforesaid posts, he applied
separately for Training Assistant in the disciplines of

Agricultural Extension and Farm Management.

LA The advertisement provided the maximum
age limit of 30 years for the T-3 category posts as on
the last date for receipt of applications  i.e.
5.10.2006. However no upper age limit was provided for
serving ICAR employees. On 5.10.2006, the Applicant as
per his matriculation certificate was 30 years 1 months

20 days old.

December, 2006: Call letters were issued for interview
to be held on 17.1.2007 is pursuance of advertisement
dated 2.9.2006. However Applicant was not issued with
any call letter and it was learnt that his candidature

was rejected on ground of his being overaged.

Filed by: _
lee %w,&my,/, 7N
Jaideep Purkayashthya.
Advocate
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAIL

GUWAHATI BENCH 2

0.A. No. )/ of 2007

BETWEEN

Sanjay Kumar Tripathi,
Junior Field Assistant,
ICAR Research Complex for N.E.H.
Region, Arunachal Pradesh Centre,
Basar-791101.
Applicant.

- Versus -
1. The Union of India,
through the Secretary, Ministry of Agriculture,
Government of India, New Delhi-110001.

2. Ilndian Council of Agricultural Research,

Krishi Anushandhan Bhavan, Krishnan Marg,

~ Pusa, New Delhi-110012.

3. The Director General,
Indian Council of Agricultural Research,
Krishi Anushandhan Bhavan, Krishnan Marg,
Pusa, New Delhi~-110012.

4. The Director,
Indian Council of Agricultural Research,
ICAR Research Complex for N.E.H. Region,

Umroi Road, Umiam=-793103,

District: East Khasi Hills, Meghalaya.

. . RESPONDENTS
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DETAILS OF APPLICATION

1. PARTICULAR OF THE ORDER AGAINST WHICH THE APPLICATION
IS MADE _

The prescent application is not directed against ahy
specific order but the same is against the deemed
refusal of Lhe Respondenls Lo consider Lhe candidalure
of the applicant on merits for the post of Training
Assistant in the disciplines of Agricultural Extension
and | Farm Management in the Indian Council of

Agricultural Research.

2. JURISDICITON OF THE TRIBUANL.

The applicanl [furlher declares Lhat Lhe subjecl

matter of the instant application is well within the

jurisdiction of the Hon’ble Tribunal.
3. LIMITATION:

The applicant further declares that the
application is within the limitation period prescribed
under Section 21 of the Administrative Tribunals Act,
1985.

4. FACTS OF THE CASE:

4.1 That the Applicant is a citizen of India and
he is presently working as a Junior Field Assistant at
the Indian Council of Agricultural Research Complex for
N.E.H. Region, Arunachal Pradesh Centre, Basar. The
Respondent No. 1 is an authority under the deep and
pervasive control of the Government of India and as such
is a state within the meaning of Article 12 of the

ponstitution.



4.2, That the Applicant is é Science graduate in
Agriculture {BSc., Agri). The Tndian Council of
Agricultural Research (hereinafter referred to as ICAR)
Published an advertiscment dated 13.8.2005 in  the
Arunachal Times inviting applications for the unreserved
posls ol Skilled Field Assistant Lo be filled purely on
contractual basis wunder different projects. In the
advertisement two categories of posts were mentioned
viz. Junior Field Assistant and Senior Field Assistant.
For the posts of Junior Field -Assistant the
qualification was Bachelor of Science in Agriculture or

horticulturc or Forestry or any other allied subjects.

Copy ol Lhe Adverlisemenl daled 13.8.2005
published in the Arunachal Times is annexed

herewith and marked as ANNEXURE-A/1. .

4.3. - That since the Applicant was eligible to apply
for the post of Junior Field Assistant, he submitted his
application and after the screening he was sclected for
the post of Junior Field Assistant on contractual basis
at ICAR Research Complex for N.E.H. Region, Arunachal
Pradesh Centre, Basar. The Joint Director, ICAR Research
Complex, Arunachallvradesh, Basar wrote a letter dated
11.11.2005 making an offer of appdintment and called
upon the Applicant to report for duty within 15 days
from the date of issue of the letter offering

appointment.

Copy of the letter offering appointment to the
Applicant as Junior Field Assistant is annexed

herewith and marked as ANNEXURE-A/2.
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4.4 That pursuant to the letter dated 11.11.200%,
the Applicant reported for duty on 13.12.2005 to the
Joint Director, TCAR, Arunachal Pradesh Centre, Basar.
Since then Applicant has been working in the aforesaid
capacity and by now hc has complcted more than 1 ycar of

service as Junior PField Assistant.

4.5. That the Respondent No.3 issued advertisement .

No. RC(R)KVK/2006/2 dated 2.9.2006 inviting applications
from Indian Citizens for various posts in Krishi Vigyan
Kendras under .the TCAR which included the post of
Training  Assistant (T-3) in the discipline of
Agricultural Extcnsion and Farm Managcement. Since the
Applicant has a required gqualification for the aforesaid
posis, he applied separalely for Training Assislanl in
the disciplines of Agricultural Extension and Farm

Management.

Copy of the Advertisement issued by the
Director, ICAR Research Complex, Umroi Road,
Umiam, 1is anncxed herewith and marked as

ANNEXURE-A/3.

4.6. That the advertisement dated 2.9.2006 provided
the maximum age limit of 30 years for the I-3 category
posts as on the last date for receipt of application. It
is pertinent to mention that the last date for receipt
of the applications was 5.10.2006. Therefore as on
5.10.2006 one could not be of more than 30 years of age
in order to be eligible for T-3 category posts.

4. 1. That it is worthwhile to note that in the
aforesaid advertisement under the Theading general

instructions it was provided that no upper age 1limit
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will be applicablé tor serving ICAR Emplovees. The date
of birth of the Applicant in his matriculation
certificate is 15.8.7976. Therefore on 5.10.2006, the
Applicant was approximately 30 vyears 1 month 20 days
old.

4.8. That since no upper age limil was applicable
for serving ICAR employees, therefore, the Applicant had

reasons to believe that since he has been working as
Junior Field Assistant at ICAR Research Complex for
N.F.H. Region, Arunachal Pradesh Centre, Rasar on
contractual basis, he would be getting the benefit of

relaxation with regard to upper age limit.

4.9. Thal as staled earlier, Lhe Applicant applied
separately for T-3 category posts under the disciplines

otlAqricuitural Extension and Farm Management.

Photostat sample copy of one such application
is annexed herewith and marked as ANNEXURE-
A/4.

4.10. That pursuant to the advertisement dated
2.9.2006, the call letters were issued in the last week
of December, 2006 and the interview is schedule to be
held on 17.1.2007. The Applicant was not issued with any
call letter even though he has a neceséary qualification
for the post of Training Assistant (T-3) in the
disciplines of Agricultural Extension and Farm

Management.

4.11. That when the Applicant did not receive any
call letter, he made an enquiry in the Office of 1CAR at

Umiam and he was informed that since he was over aged,
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therefore, his application was rejected and no call

letter was issued to him.

4.12. That the Applicant has not been treated fairly
by the Respondents. Since he has been working in‘ICAR as
Junior TField Assistant since last more than one year
Lherefore, he has Lo be Lrealed as a Serving ICAR
Employee and as such, the Applicant is entitled to be
given the beneftit of age relaxation meant for serving

ICAR employees}

4.13. That even otherwise, as the Applicant has been
working =since 1last morc than onc yecar in ICAR, the
requirement of upper age limit of 30 years should not be
made slriclly applicable in his case. Moreover, Lhe
Applicant is exceeding the maximum upper age limit as on
5.10.2006 only by one month Twenty days. Consequently,
the application of the Applicant requires consideration
of the Respondent and the candidature of the Applicant
cannct be rejected only on the ground of his crossing

the uppcr age limit of 30 ycars.

4.14. That - the selection for T-3 category posts is

based purely on interview. As stated earlier, the
interview is scheduled to be held on 17.1.2007. Since
the Applicant has not been issued a call letter, he has
no other alternative but to approach the Hon’ble

Tribunal for an appropriate direction.

4.15. That on tse ground of equity, the
Applicant has a right of consideration for T-3 category
posts of Agricultural Extension and Farm Management for
which he has submitted separate applications. The
candidature of the Applicant for the aforesaid post must

be considered on merit and he should be given the
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opportunity of appearing in the interview. The reijection
of the Applicant’s candidature by the official
Respondents only on the ground of his exceading the
upper age limit of 30 years by one month twenty days as
on 5.10.2006, has caused scrious prejudice to the

Applicant.

4.16. That since the interview isfscheduledgtbﬂ’

be held on 17.1.@007, thereiore, théfpresent case 1s a
fit case wherein the Hon’ble Tribunal may be pleased to
pass an interim order directing the Respondents to allow
the Applicant to appear in the interview scheduled to be
held on 17.1.2007 for the T-3 category posts in the
disciplines of  Agricultural Extension and Farm
Managemenl. The Applicant has made oul a prima lacie
case of illegality and arbitrariness on fhe part of the
ofticial Respondents. The balance of convenience is also
in favour of the Applicant for such an interim order.

The Applicant would also suffer irreparable loss and

injury if the interim order sought for is not passed by

this Hon’ble Tribunal.

4.17. That the Applicant files this application

bonafide for securing the ends of justice.
5. GROUNDS FOR RELIEF WITH LEGAL PROVISION

5.1., Because the deemed refusal of the Respondents to
consider the candidature of the applicant on ground of
nis being over aged is in contravention of general
instructions contained in the advertisement.
Instructions clearly provide that no upper age limit
will be applicable for serving 1CAR employees. Applicant
being a serving ICAR employee is entitled to be called

for interview.

L ~—
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5.2. Because the applicant has been serving in ICAR on
contractual basis since last more than 1 year and he is
overaged for the post of Training Assistant only by one
month twenty days and as such, the applicant is.cntitlcd
to be called for interview and his candidature for the

aloresaid post should be considered on merits.

5.3. Because the case of the applicant should be
considered liberally irrespective of his being overaged
in as much as, he has been serving in the TCAR on
contractual basis and he has a right to participate in a
process of sclection for getting the appointment in ICAR

on regular basis.

5.4 Because the deemed refusal of the Respondents to
consider the candidature of the applicant\on merits is
in violation of Article 14 and 16 of the Constitution.

6. DETAILS OF REMEDIES EXHAUSTED:

That the applicant states that he has no other
alternative efficacious remedy except by way of approaching
this Hon’ble Tribunal.

7. MATTERS NOT PREVIOUSLY FILED OR PENDING BEFORE ANY OTHER
TRIBUNAL: . | |
The applicant further declares that he has not filed any
application, writ Application or suit regarding the matter
in respect of which this application has been made before
any Tribunal, authority or any other Bench of the Hon’ble
Tribunal nor any such application, writ Application or

suit is pending before any of them.



8.

RELIF SOUGHT FOR:

Direct the Respondents to relax the upper age
limitt for the Applicant for the posts of
Training Assistant (T-3) in the disciplines
of'Agricultural Extension and Farm Managcement
in terms of the advertisement dated 2.9.2006
and Lo conQider his case for appointmenl Lo
the aforesaid posts on merits.

Pass such other order(s) as vour Lordships
may deem fit and proper in the facts and

aircumstances of the case.

9. INTERIM ORDER PRAYED FOR:

Pending Disposal of the application be
further pleased Lo pass an inlerim order
directing the official Respondents to allow
the Applicant to participate in the selection
and appear in the interview scheduled to be
held on 17.1.2007 for the posts of Training
Assistant (T=-3) in the disciplines of
Agricultural Extcnsion and Farm Management in
terms of the advertisement dated 249.“006.

10. The application is filed through Advocate.

*

11.

PARTICULARS OF THE IPO

(I) IPO No. 2R B A 229221

(I1I)

bf\' )')’ . v‘é

Payable at : Guwahati.

12. LIST OF ENCLOSURES

As stated in the Index.

Verification
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VERIFICATTIOHN

I, Sanjay Kumar Tripathi, S/o Manharan Tripathi,
aged about 31 years, Serving as Junior Field Assistant,
ICAR Research Complex [for N.E.H. Region, Arunachal
Pradesh Centre, Basar-791101, District: West Siang, do
hereby solemnly attirm and veriiv:that the statements
made in the accompanying application in paragraphs 4.1,
4.4.,4.6, 4.7, 4.8, 4.10 to 4.14 are true to my
knowledge, those made in paragraphs 4.2, 4.3., 4.5 andv
4.9, becing matters of records are truc to my
information derived therefrom and the grounds urged are
as per legal advice; I have nol suppressed any malerial
fact.‘

And I sign this verification on this the 6" day of
January, 2007 at Guwahati.

é,‘__’;qxww T po

Applicant.
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INDIAN COUNCIL OF AGRICULTURAL. RESEARCH

ICAR RESEARCH COMPLEX FOR. N.E.H. REGION
ARUNACHAL PRADESH CENTRE, BASAR -~ 791101 :
Applications in plain paper are invited for the following unreserved posts of Skilled Field
| Assistants to be filled purely on contractual basis under différent projects. B
Si. | Name of Posts No. Emolumonts | Essential qualification
No of Posts | . - (flxed) R .
1. | Jr. Field Assistants 4 + Rs.3500/- ‘| B.Scin Agriculture or
‘ © | permonth “Horticulture or Forestry
L ’ -or any other allied subjects
2. | Sr. Field Assistants 2 Rs.5000/-' | M.Sc. in Agril Entomology
' .t " permonth ‘| -orPlant Pathology or Agril
' : Extension or other allied
o subjects,
Terms:and Conditions: S, L
1. Age limits - between 18 to 40 years. ’ - '
2. l.ast date of application: 30 days from the date of appearance of the advertisements in
the columns of newspaper. v .
3. The Competent Authority reserves the right to fill or not to the post. His decision will
ha final and binding In all aspects. , ; !
4. No TA/DAwill be paid to the candidate In case invited for Interview, -
5. The appointment will be purely contractual basis and the incumbent shall not have {
any claim for hisregular appointment. ., - - , | .. - ‘
6.+ Application with complete Biodata pasted with self. attested passport size recent |

photograph of the candidates on appropriate and space enclosed with attested cop- | -

ies of certificates/ mark sheets/ qualification should reach on or before the due date in
. and.envelope to the following address. - SRS : R |

'

' ‘)Awyy/ﬂa’fﬁ/i

Joint Director, - v Can ey osdl T
" ICAR Research Complex for NEH Region, . R B N )
A.P. Centre, Basar - 791 101, Arunachal P
. |
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INDIAN COUNCIL OF AGRICUL'TURAL RESEARCII
ICAR RESEARCH COMPLEX FOR N.E.H. REGION i
ARUNACHAL PRADESH CENTRIE BASAR - 791 101 ’
,‘ _

i , .

NO.AR/ID/33/2005-06/ : " Dated Basar the ]l':'; November, 2005 'v

To.

Shri Sanjay Kumar I'ripathi

S/o Manharan ‘Tripathi /

Vill = Patraon ‘

.0, - Fatchpur Tal Ratoi

Dist — Mau .

Pin - 221 603

(L.P)

With reference to our Advertisement, The Arunachal Times,’ Saturday, Auz,ust 13,
2005 on the basis of screening you have been sclected for the post of Jr. Field /\5819;}11111 on
contractual basis al I(/\R Rcscm'ch Complex fon NEH Region, /\xunachal Pmdush Ccnuc

R

Basar. i The | posl is ch(,(.pldblC on the terms and conditions mc.nuoncd in the advuuscmcnt

you Should report for duty to the Joint Director, ICAR, A.P. Centre, Basar w11hm I5 days hom; s

!
by

the dalc, of issuc of this order.
{

, - ' (Dr 1.C. De)

f ' lmf?ﬂf‘& lspatap, -
IC AR, Res Complex

A P Centre, Basar

: [
ol Babotited ¢
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ANNEXURE-3A/ %

ICAR RESEARCH COMPLEX FOR NE. HREGION
UMROI ROAD, UMIAM-793103, MEGHALAYA

Adv. No RCRKVK/2006/2 Dated Utniam the 2
Septenrber, 2006
Application are mvited from Indian Citizens for the followmng posts in Krishi
Vngym Kendras wider the Institute:-
1. Tramning Assistant (T-3) Re.4500- | No. _of | Qualification required
125-7000/- @ the following | Vacancy | Issertial Desirable
disciplines as per place of posting &
reservations indicated:-
a. Plant Protoction-Wokha, (5T) 1 Bachclor Degree in
V Agriculural  Extersion/Social | 2 Agriculture
Ve Science-Ri-Bhoi,(ST), Ranipul.
¢. Animal Science-Tura 1 Bachelor Degree in
Vety Science
d. Home Science-Wokha (ST) and | 2 Bachelor Degree n Master Degree
Ranipul 1lome Sc. —| in the relevant
e.Agnl Enge /Soil & Water | 1 Bachelor Degree n subject.
Conservation  Engineering-Ri-Bhoi, Agril Engg
(C1Y)
= Fam Management-1amenglong, | 4 Bachelor Degree
1" Wokha Churachandpur and Agriculture,
Dirchandramanu (OBC) Iorticulture or Agro
Forestry.
11 (one 18 reserved for PH-Hearing-Handicapped)
Total
2. Drver-cam-Mechanic (1-[) Rs. | 8 (®  Matriculation | Five years |
3200 -85-4900/- Two Each for from Recognized | experience
Tanenglong Clurachandpur Chandel Board driving light or
and Wokha.. (i) Possession of a| heavy vehicles
Reservations:- Tamenglong, (one valid and | and abrln‘y to
for Ex-Savicaman) Chrachandpur appropriatc Driving | repair  miinor
{One for OBC) license for | fauits m
heavy/medium vehicles.
. vehicles. -
3. Jr. Stenographer cum Conputer | 4 ) Higher | Experience of
Operatator. Rs.4000-100-6000/- Secondary from| handling
One each for Tamenglong (ST), recognized Board. Conputer
Churachandpur Chandel and Wokha (i) Possession of | mainly n MS
ST Certificate of | Office.
Stenography  and
Conputer
Operation.
GENERAL INSTRUCTIONS

- L Age limit as on date of closing for T-3 & T-I grade posts bearing scale of pay of

Cotipd

ple b
fﬂ%.

7

Rs.4500-125-7000/- and Rs.3200-85-4900/- respectively is 30 years (maximum) and for the




a3

posts of Jr. Stenogrepher bearing scale of pay of Rs.4000-100-6000/- is 20 to 27 years.
Relaxable for SC/ST/OBC/Ex. Servicemen and Physically handicapped as per Rule.

/ Only interview will be held for all the posts at SL No. 1 and 2
3. For the post of Stenographers stenography speed test as per prescribed sylisbus will
be held followed by interview.
4. For the post of Driver cum Mechanic (T-I), practical skilled test will also be held.
5 Screened candidates shall be called for mterview.
The Instiute will have the right to fix critieria for screening the epplications.
No wpper age hmlt will be applicable for serving ICAR enployee&

7. All posts cary usual allowances. Selected candidates will be under “DEFINED
CONTRABUTORY PENSION SCHEME® s per Central Government Rules
mutatis-mutandis  applicable in ICAR from tme to timee The posts are non
goverrmmenl.

8 Unetrployed SC/ST/PH candidates called for iterviewsSkill test/Stenographer Test
for screening will be paid traveling expenses equivalent to secomd class
railway fare as per restriction applicable. |

9. Original certificates and mearksheets should not be submitted along with the
applications but should be brought at the time of interview. Attested copies of
catificatc regarding age, oducational qualifications, cxpariences and caste dc.
should, howover, besubmittod along with the applications.

10. A psss port size photographs should be affixed on top of the applications.

11.  When called for mterviews/skilled test, the candidates will have to appear before a
Selection Committee, place and date(s) to be notified in due course.

12. Application received late and inconplete form will not be comsidered No
correspondence will be entertained with the candidates. Mere fulfillment of

 requirements s laid down in the advertisement will not vest any right in the
candidate for being called for mterview. Canvassing in any form will disqualify the
candidate for the post gpplied for.

13.  Preference will be given to the candidates belonging to Physically handicapped and

. Ex-Serviceman and those from North Eastern Region.

‘ )/ The last date for receipt of the application is $® October, 2006 «~

l /‘mdndates applying for two or more posts will have to submt mplx'atm separately

for each posts and have to superscribe the envelope *“ application for the post of

“ addressed to the Director, ITCAR Research  Conplex for NFH
Region, Unroi Road, Umiam-793103, Meghalaya.

16. State-wise location of the Krishi Vigyan Kendras and other details are also available
in the institute web-site www.icameh emet. n AN '

\m .




APPLICATION FORMAT

1) Advertisement No. 2) Post applied for 3) Name m full (block letter) 4)
Father/Hisband’s Name S) Full Address (i) Address for corespondence (with pin code) (ii)
Permanent Address (with pin code) 6) Nationality 7) Marital status (single or married) 8)
Whether belonging to SC/ST/OBC/Ex-Servicemen/Physically Handicapped (Attested copies
of such certificate from the conmpeteni authority should be enclosed) 9) Date of Brth (in
Christian Era as recorded m the Matriculation School leaving certificate.) 10) Age as on date
of closing 11) Educational Qualification (from Matriculation/HSLC onwards m details with
attested copies of relevant certificate and mark sheet). 12) Enployment Exchange Regn No.
& date with altested  copy 13) Dddails of expenience 14) Lt of docunmnis attached.

Declaration

I do hereby declare that all stataments made in the application are true, conplete and
correct to the best of ny knowledge and belief. In the event of any nformation bemng found
false or incorrect my candidature/application may be cancelled without any notice. Signature
of the candidate (unsignod application shall be rgjocted). |

Sd/ Drrector
~ Memo No. RC R)KVK/2006/ Dated Umiam the 2™
Septenber
Copy forwarded to:-

1. Secretary, Agriculre Scientists Recruitment Board, Krishi Amisandhan Bhavan,
Dr. K.S. Knshran Marg, Pusa, New Delhi-110012.

2 Secretary, Indian Courcil of Agriculural Research, Krishi Bhavan, New Delhi-
110001.

3. Dy. Director General (Agri Extn), Krishi Anusarndban Bhavan, Dr. KS. Krishan -
Marg, New Delh-11012.

- 4. Employment Officer, District Employment Exchanges in all the districts concemed
where the KVKSs are Jocated

Sd/ Tllegible 2/9/05
(SR Baruah)
Asstt. Administrative Officer (RC)

Ot LI R bl 1y
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The Director »

v - =7

| ; Awmﬁfﬂmﬁf A‘//‘f (\{/" ;

ICAR Regsecarch complex for NeH Region, 3 _

Unrad Road,Umiaom,
ﬁegh_nlaya.

gab 9
Oirx,

Applicatinn for the post of ‘-E&Kmmwﬁaam.eﬁ:.u:v?) 1

%1th roference to your Advt.No. RC(R)

KVK/2006,/2 |

dtd, 2.9,06 that X am to offsr my candidsture for the above !
mont foned pogt. The required particulars alongwith the nicee- o
osgary tegtimony in support of lay candidaturo are being fuge

nighod below far your kind parusal,

1., Advort Lnomant Ko,
2¢ POt appliod for _
de Nome Ain full (Bloek letterg)
4+ Pathor'n/Huelaond's name
5. Pull addrogg
{4} aéoress for aorregpondancs
(with pPIN CoDE) '

(14) Pormancnt addross(with
PI8 CODR)

Ge Rationality

7e larital statue(singlo/married)
8+ Whothor belongo to 5C/8T/0BC/Phy~

8 RC(RIRVK 2006 )2
t Foon Management (T-39

$ SANIAY KUWMAR TRT PATHE
8 Sl Monhoran “Trodpatig

$TOAR ch’mm | :

, ol oo
Cavdre; e s%tz'f Ay Yy

Vill- Padreoom 1 P, Foteh P
Tat Rodol DLt Mo s R
, 22014603
8 Twddoun
§ Masoried

nianlly Handicapped (Attosted coplao Mo

of cartificates from the competent

authority should be onclosed)

9. Date of Birth(in Chrigtian Exa ua
recorded in Matriculation school
lcaving certificate)

10.Age as on date of ¢closing

11.Educational quelifications

No, wa_ o} Enammdnoton

3 35,\,\(\»\3“\'\.& 1596

'
4

VB Mack Py

58000 /qhmwi 8 ‘rmﬁbﬂu 4 3
High Scheo] Candral Mood oY, d . 1990/
A :‘Tﬂkn‘k&:‘nb}d’o “gw‘«%@?ﬁo yod Qo Svbrrma 4,992 T+
VLU AL S Vg todd U kst b ' AL
12. Employmsnt Exchange a{og‘aﬁ.' ‘%- RO 198~ B
Qatewiih attested coples. o '

/

13, Datails of exporiences

id4. List of documaontg attached

8 O Two e xpuriuntt o o Riteun .
TM:,)-,—\ Y W Syedes (”LB\MMWM,L'/
® »om:o-\t OA T, Firld sk hw@ _
s : ke

I d> hereby declare that all ctatenents made in tha
appl ication are tiu:.oompletc and correct to the beast of
. ]

knowledge and bel

« In the event of any

information be ¢ '

found false or incarrect, my condidature /application may be e
gancelled/terminatod: kithout any notice, :

58td signature of the candidats with

Lonbfd o oom <77
ol
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IN THE MATTER OF :

Filod Yy i Respondints

No, 2,3, A Hvrevgn’

R.

~ 0.A.NO. 2/2007
Shri Sanjay Kr. Tripathi

....... Applicant
-Vs-
Union of India & Ors.
... Respondents.
IN THE MATTER OF :

A Written Statement filed on behalf of the
Respondent Nos. 2, 3 and 4 in the aforesaid
Original Application.

WRITTEN STATEMENT

i, Dr. Kamal Malla Bujarbaruah, son of Late Ananda Malla Bujarbaruah, aged

about 54 years, presently serving as the Director, Indian Council of Agricultural Research

(Regional Centre) for NEH Region,Umiam, Meghalaya, do hereby solemnly affirm and

state as follows.

That, I have received a copy of the Origin Application filed by the Applicants
and I have gone through the same and understood the contents thereof I am
fully acquainted with the facts and circumstances of the case and I have been
duly authorised by the Respondent Nos. 2 and 3 to swear this Written
Statement on their behalf. That savé and except the statements, which have

been specifically admitted herein below, the rest shall*be.deemed to have been

denied by the answering Respondents.

That, with regard to the statements made in paragraph 1, 2, 3 and 4.1 of the

Original Application, the answering Respondents have no comments to offer.

That, with regard to the statements made in paragraph 4.2, the answering
Respondent begs to state that it is a fact that an advertisement dated
13.08.2005 was published in the Arunachal Times by the Indian Council of
Agricultural Research, inviting applications for unresefved posts of Skilled

Field Assistant to be filled purely on contractual basis under different Projects.

e
3. OF.

2.08.

Advocot |

é. CMWAM.



That, with regard to the statements made in paragraph 4.3, the answering
Respondents state that the Applicant was selected for the post of Junior Field
Assistant on purely contractual basis at ICAR Research Complex for NEH

Region, Arunachal Pradesh Centre, Basar.

That, with regard to the statements made in paragraph 4.4 of the Original

Application, the Respondents have no comments to offer.

That, with regard to the statements made in paragraph 4.5 of the Original
Applicatioﬁ, the answering Respondents would like to mention that as per the
conditions laid down at para 13 of the aforesaid advertisement it was

stipulated that “Mere fulfillment of requirements as laid down in the

advertisement will not vest any right on the candidate for being called for !

mterview”,

That, with regard to the statements made in paragraph 4.6 of the Original
Application, the same being matter of record, the answering Respondents has

no comments to offer.

That, with regard to the statements made in paragraph 4.7 of the Original
Application the answering Respondents beg to state that as stated in the
advertisement, no upper age limit was applicable for ICAR employees who
are serving on regular basis. The same criteria however does not apply for

those employees who are serving on contractual basis.

That, with regard to the statements made in paragraph 4.8 of the Original
Application, the answering Respondent states that since the applicant belongs
to the General Category the age limit prescribed which would apply in his
case WOMé .;O—.yeq:;r:, The Applicant has attained the age of 30 years as on
15.08.2006, as per his own‘;dfnission and has aécordingly cross the dpper age
ligqit of 30 years as on 15.10.2006, to be eligible for consideration againhst the
post mentioned 1n the advertisement. Hence his candidature stood
;utomatically rejected on the ground of beiﬁg “over age”. The answering
Respondents further states that the Applicant ih the paragraph 4.2 & 4.3 of the
Original Application has himself admitted that he has been rendering his
service in ICAR only on contractual b.asis as a Field Worker engaged against
temporary Projects/Schemes. In this connection, it is further pertinent to note
that the services of the employees of ICAR are governed by the Technical
Sérvice Rules. Rule 8.4 of the Technical Service Rules of ICAR clearly lays

down that:-

RN
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10.

11.

12.

“ There will be no age limit for the employees council for direct

recruitment to posts in all the three categories.”

A copy of the relevant portion of the said
Technical Service Rules of ICAR is annexed
herewith and marked as ANNEXURE-‘A’

Since the Applicant has never been appointed on regular basis in ICARZ he; is
therefore not entitled-to the benefits enjoyed by a ;é-gﬁldr, em;’)I'c}yee ih'fespect
of age-relaxation for the purpose of applying for any regular vacancy under
ICAR. Hence the claim of the Applicant is not only misplaced and mis-

conceived but is also de-hors the Rules.

That, with regard to the statements made in the paragraph 4.9 of the Original

Application, the Respondents have no comments to offer:

That, with regard to the statements made in paragraph 4.10 of the Original
Application, the answering Respondents humbly begs to state that as already
mentioned at paragraph 9 hereinabove, the Appﬁcant’s candidature
automatically stands rejected on the ground of being ‘over age’ which is a
mandatory requirement, besides conditions to be fulfilled in respect of
qualification and other requisites. Therefore, the Applicaht was not issued
with any call letters to appear before the Selection Committee which wgs:l;’eld
on 17.01.2007. However, it is pertinent to mention herein that as per the
interim directions of this Hon’ble Court issued on 08.01.2007, the Applicant
was issued a call lett’é‘;:iﬂ.%eﬁ‘(J ?—s? (Farm Management) as well as T-3 (Agril
Extension) vide Memo Nos. RC (R) 15/2004 dated 15.01.2007 and RC (R)
15/2004 dated 20.01.2007 and he was accordingly allowed to participate in
the interview. However, such call letters has been issued only in compliance
of this Hon’ble Tribunal’s directions and accordingly does not vest any

substantive right on the Applicant.

Copies of the interview call letters dated
15.01.2007 énd 20.01.2007 issued to the
Applicantg in pursuance of this Hon’ble
Tribunal’s interim directions are énnexed
herewith and marked as ANNEXURE-‘B’

and ‘C’ respectively.

That, with regard to the statements made in paragraph 4.11, the deponent has

no comments to offer.

[



13. 7

14.

15.

16.

That, the answering Respondents denies the statements made in paragraph
4.12 of the Original Application and the claim of the Applicant that he has not
been treated fairly by the Respondents. As has- already been mentioned
hereinabove in the foregoing paragraphs, the Applicant has never been
appointed on regular basis in ICAR, hence he is not entitled to the benefits
enjoyed by a regular employee in respect of age-relaxation for the purpose of
applying for any regular vacancy under ICAR. Therefore, the claim of the

Applicant has no merit.

That, with regard to the statements made in paragraph 4.13, the answering
Respondents states that whatever may be the margin of over-age there is no
provision under any rule of the Technical Services of ICAR or for that matter
Government-of India to consider a candidate once he has crossed the age-limit
so prescribed. Once a candidate is found ‘over-aged’, he is over aged for all
practical purpose unless he belongs to the exempted categories. Further, only
considering the Applicant for such posts, despite his having crossed the age-
bar, would not only be discriminatory But would also gravely prejudice
several other similarly placed candidates. Besidés, such an action on the part
of the authorities would lead to a floodgate of litigations. The deponent
humbly reiterates before this Hon’ble Tribunal that no discrimination has been
meted out to the Applicant in any way and infact only if his candidature is
considered, the same would amount to a discrimination, for which the

authorities would be answerable.

That, the statements made in paragraphs 4.14 and 4.15 of the Original
Application are categorically denied by the answering Respondents. It is
further stated that although the selection is based on personal interview of the
candidates, a preliminary screening of the candidates is made based on the
criteria fixed by. the Screening Committee and only the top 15 candidates
against each vacancy who also fulfills all other eligibility criteria including
age-bar are called for the interview. Similarly, in the selection process the
academic and professional excellence of the candidate, work-experience,
contributions and publicaiions in the field of Agriculture etc. are also equally
weighed in the selection process. Similarly, mere issue of call letters to the
candidates will not entitle them to claim for appointment against the post. The
deponent further reiterates the state;nents made in “the paragraph 11

hereinabove.

The answering Respondents further beg to state that as already mentioned in
the foregoing paragraphs the Applicant not having fulfilled the necessary pre-
requisites, is not eligible to be called for the interview. In this connection the

Respondents further states that i¥ may be mentioned that the Applicant is not



the lone contractual worker serving in ICAR to be found over-aged for issuing
call letters. Several other candidates who are working on contractual basis,
who had applied but were found to be ‘over-age’, have been rejected and on
the same footing. As such, any deviation from the Technical Service Rules of
ICAR at this point, to allow age relaxation to the Applicant will tantamount to
discrimination to other serving contractual workers in the system warranting
cancellation of appointments already made not only in the Institute but also

elsewhere inrthe system throughout the country.

17. That, as has been stated hereinabove, in compliance of the directives of this
"~ Hon’ble Tribunal dated 08.01.2007, the Respondents have already issued call
letters to the Applicant allowing him to appear before the Selection

. Committee for both the posts.

18. That, the grounds so averred to in the Original Application are not legally
tenable grounds. The Respondents have acted within the ambit of
Constitutional powers and rules and have in no Way violated the principles of
Natural justice. In the conspectus of the facts narrated hereinabove, there
remains no merit in this instant Original Application. As such, this Hon’ble

Tribunal may be pleased to dismiss the same at the threshold.

i

VERIFICATION

I, Dr. Kamal Malla Bujarbaruah, son of Late Ananda Malla Bujarbaruah, aged
about 54 years, presently working as Director, I.C.AR., Research Cofnplex for N.E.H.
Region, do hereby verify - that the statements  made | in
paragraphs!;az,ﬁ,sj‘.ﬁ?ﬁy) ,-1.8,9(party,). 10, 1 partly.) .{zgf‘? tiﬁé Written Statement
are  true  to my  knowledge and  those made in  paragraphs
3,.€(pity), .?C}?ﬁ’?{.{e;},.l (pactly). ... Are true to my information

derived from records and rest are my humble submission before this Hon’ble Tribunal. I

have not suppressed any material fact. I have been duly authorised to swear this Written

Statement on behalf of the other Respondents.
U e M
And I sign this Verification on this 28" day of%%eé/&%m at Guwabhati.
v

DEPONENT

Research ex For N.E-H. Region
R Umroi Road, Umiam-793103.



TECHNICAL SERY
(Technical Service Rules, 1975,

- Seope and Natare of the Services
R T All posts, the incumbents of w
 services in support of research and edy
in field, in areas like library, docu
. communicatién, constitute the Technic
The posts will be borne on

the strength of th
_ Headquarters,“gf‘ the Council,

as the case may be,.
" Date of Coming into Force of the Service Rules
2. The Technica] Service Rules came
anomalies arisen in the iropl

‘ i0ms to.the existing Technj
- on 3 February 2000 with Prospective effect.

" Categories and Grades of the Services
21 The Technical Services are
the following grades with scales of

Category it

pay scales, as recommend=g by the V Ceptyal
L1.1996. Grades of T-I-3and T-
into one grade je. T-
merged into T(7-8) an

Pay Co
1I-3, being the overlapp

d their movement mto T-

B T T e
LR

» -

ST

e ]

ACES OF THE ICAR

as modified on 3 Februar 2000

hich are éngaged in performing technical
cation, whether in laboratory;, workshop or

mentation, publications and agricultural
al Services. There w

into force we.f 1.10.1975. The
ementation of these Rule:

cal Service Rules, sere notified

g
e
B
a
g
8
-
3
Q
2
]
A,
[5:3
(74}
AT IS

Pay as adopted by the ICAR on the basis of the

1,200-30-1,560-ER-40.2,040
T3 Rs 1,400-40-1,800-EB-50.2 300

T-1I-3 ;Rs I,400-40-I.800—EB~50—2,300

75-3,200- (T-5) Rs 6,500-200-1 0.500

T4 ' Rs l.640—60-2,600—EB—75~2,900
T5 Rs 2,000-60-2 300-EB-
100-3 500
Category 1] T-6 Rs 2.200-75-2,800-513—1 00-4.00
T-7 Rs 3,000-100-3,500- 25-4,500
T-8 Rs 3.000-100-3,500~1 25-5,000
. T T9 Rs 3,700—125-4,700-1 50-5,000
3.2 Appendix | indicates the pre-revised pey scales
Trecommended by the IV Cenraj Pay Commission w.e/f

3. Similariy, T-7 and T-8, ove

9 aradz has keen specitied.

T K RRTT el Rgurgroe | S5 F R
A AT )
< .

i

il be no common cadre.
€ respective Institutes or the

s were identified and theijr ’

» COnsisting of

s

A
%
| Tecommendations made by IV and vV Central Pay Commissions. b
‘ ‘ W
Gty o T ¥
Categorv Grade Paxy scale i
M—““‘**—"—*“" T e e ———— 5N
Pre-revised Scales Revised Scales
—_— U ‘ e
Categoryl T g 975-25-1,150-E13-30-1 549 (T-1) Rs 3.200-85-4 901
T-2 Rs

(T-2) Rs 4,000-100-6,000
(T-1-3) Rs 4,500-125-7.000

(T-1I-3) Rs 4,500-125-7.000
(T-4) Rs £,500-1 75-9,000

D (T-6) Rs £.00-275.13_50¢
(T-7) Rs 10,000-325-15.200
(T-8) Rs 10,000-325-15 300
(T-9) Rs 12.000-3

75-16.500

in Categories [ to M. as
LL19%6. and the revised
wssion and effective from
128 grades. have been, nmerged
tlapping grades, haye been

Certified to be true Copy .

. ‘o.l_,
T o -

Rakhee Sfrauthia Ch’owdbnry’ .

ADVOCATE

ANNEXURE-A "

(]
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ICAR HANDBOOK OF TECHNICAL SERVICES

3k
o

mit for direct recruitment for difterent categories in

el

The maximum age }i
Technical Services is as follows: :

" Grade T6 (Rs §.000-13.500) 35 vears
csipi 9 Grade T(7-8) (Rs 10.000-15.200) . 43 years
.5 Grade -9 (Rs 12000-16.500)  ~ 3Qyears .

®
>

SAe

R . {ICAR letter No.7( 14)779-Per 111 dated § January 1980)

benoagelhmit for thieriiployees of the Goungilfordiececutment  THQ 2

©U TGl Agerelaxation shall be allowed to

' " - as per the rules framed and instructions i
+-Government.

ii)§ The crucial dJate for determining the

%for.receipt of applications from can

Nicobar Islands and Lakshadweep)-

| (ICAR Ale‘ne‘_r No.12(1 _5)/77-Cdn [1 dated 2 August 1980}

7 Note; li) Thereiwill

Scheduled Caste and Scheduled Tribe candidates
ssued from time to tirre by the Central

agc limit in each case will be the closing date
didates in India (other than Andaman and

" The upper age limit for in service candidates in-the ARS Examination has been
. increased to 45 vears w.e.f. | January 1995. However. there wiil be no relaxation
or dilution in the examination standards. 1t was further clarified that the word
-insen ice candidates™ refers to inservice emplovees of the JCAR and not cin-
plovees belonging to State Agricultural Universities Government State Govern-

ment Public Undenakings.

§ (ICAR .\'9.14(6)'94—Esn IV dated 1 February 1995).

e Selection Committee for direct recruitment to

3% The composition of th
Rules will be as detailed in Appendix V.

gi‘;posts covered under the Technical Service
% (Revised vide ICAR letter No.1{2) 81-Per.]V dated 10 September 1987).

. 8.6 The appointing authonity may appoint eligible persons on dep
#, SIS on usual terms and conditions of deputztion in the event of non-availability of
suitable candidates otherwise for, the appointment on technical posts. Such per-
sons will not be cligible for absorption on permancnt basis under the ICAR sys-
tem.

" "(ICAR Notification No.8-

utation ba-

5 90-Estt 1V dated 19 November 1992).

Appointing Agthority
9. es for different grades will be as under

9. . The Appointing Authoriti

Grades T-710 T-9 )

Grades T-1 to T-6 of posts horne an

) . the strength of the institnies

. e (iii) Sccretary, ICAR Grades T3 to T-6 of posts bome on
SO ' ' the swrength of ICAR hgrs

(iv) Deputy Secretary, ICAR Grades T-1 to T-3 of posts borne on

' 3 the strength of ICAR hars

et . f, « (i) DerC(QT‘GCHLTaL lC:\R
. (i) Directors of Institutes

Y-

<~
o
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APPENDIX X

3 T e

v lmpo'rtant Letters/Circulars I.ssued from Time to Time
. Regarding Amendments Made in the Technical Service
' Rules of the ICAR ’

" Indian Council of Agricultural Research
. . Krishi Bhavan, New Delhi

> : : ’
i . Ne.d8-197Ese v Dated 3 February 2000
9 S 'C;?s' NET

, - Codgr All the Directors/Project Direciors of the ICAR Research
’ R :Insﬁtx;testRCs.'ﬁProjects Directorates

R Subject: © . . Modifications in the Existing Technical Service Rules of
s T " . ¢ the ICAR — Notification Regarding.
; Sir,v

As iyou are aware, a proposal for revision of some of the provisions of
xisting Technical Service Rules has been under detailed consideration of
the Council for the past quite sometime to remove the anomalies and to
improve and update the qualifications.

- heldon 18 November 1999. and based upon the decision of the Governing

)

- Body, the competent authority has approved the following changes in the
~. % existing technica] service rules.

2. . " The matter was considered by the Govemning Body in its meeting -

y oo .' : _ (i) Onaccount of two overlapping grades of T-1-3 and T-11-3. the

assessment promotion has become redundant and therefore,
-~ grade structure in Cat.1 and 11 has been modified as hereunder:

Existing ‘Revised

© Catggory | '
T-1 Rs 3,200-85-4.500 T-1 Rs 3,200-83-4.900
T-2 Rs 4,000-100-6.000 T-2 Rs 4.000-100-6.000

"+ T-1-3 Rs 4,500-125-7,000

. Category 1l

T-1I-3 Rs 4,500-125-7,000 T-3 Rs 4,500-125-7,000
! T-4 Rs 5,500-175-9,000 T-4 Rs 5,500-175-9,000

T-5 Rs 6,500-200-10,500 T-5 Rs 6.500-200-10.500
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As per the revised grade structure, the entrants of Category I at
T-1 grade would continue to be regulated for assessment from
T-1 to T-2 after five years of service as is at present. However.
from T-2 grade such personnel possessing the qualifications
as prescribed herein further under this order for Categorv— 11
for direct recruitment, would be eligible for assessment
promotion to T-3 grade after five years of service. while those
not possessing such qualifications shall become eligible for
assessment promotion to T-3 grade only after 10 vears of service
in the T-2 grade. The assessment promotions from T-3 to T4
and T-4 to T-5 shall continue to be regulated at five vears
interval as at present.

The provisions relating to Category barrier for ussessment

promotions from T-5 grade of Category 11 to T-6 grade of Ca*.1il
has been revised as under :

(a) The technical personnel in T-5 grade {Rs 6,500-10,500)
and possessing the essential qualifications prescribed as
hereinfurther under this order for Category III for direct
recruitment, shall be eligible for assessment promotion
to T-6 (Rs 8,000-13,500) grade after completing five 1 ears
of service in T-5 grade, while :

(b) The T-5 Technical personnel who do not possess the
essential qualifications as for direct recruitment
prescribed hereinfurther under this order for Cat.I11 shall
be eligible for assessment promotion to T-6 grade afier
completing 10 years of service in T-5 grade provided
such technical personnel are possessing the qualifications
prescribed under this order for direct recruitment to
Category I1 (T-3). However, such Technical personnel in
T-5 grade who do not possess the qualifications
prescribed under this order for direct recruitment to
Category II (T-3) shall not be eligible for further

assessment promotion to Category Il of the Technical
Services.

(iii) Since a revised single pay scale of Rs 10,000-15,200. by way

of replacement of their erstwhile pre-revised pay scales as per
the Vth Central Pay Commission, has been attached ‘o the
existing technical grades of T-7 and T-8. these two grades
have been redesignated as uniform and single grade as T(7-8)
in the given pay scale of Rs 10,000-15.200. and the movement
of technical personnel existing in these grades has been
approved to be regulated under the assessment system to the

e
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next higher grade of T-

9 of Technical serv
Rs 1_2,000-16,500) inth

e following manner,

(@) Those technical personnel who are working in T-7 grade

(Rs 10,000—15,200) and have not been assessed for T-8
grade would be e igi

e
1

Those technica] personnel who have already been placed
in T-8 grade (Rs 10,000-]5,200) will be assessed for
*"T-9 (Rs 12.00 ~16,500

) afier completion of § years of
service in this grade of T-§.

nel in Category 1, I and I at the
grades thereto w

ould be ag per the fo
qualifications irTespective of the functional

entry
HHowing mode])
group.

(a) Category I, marr;

culate with at least one year Certificate
from recognized

institution ip the relevant field;

(b) Category 11, bachelors

(c) Category 1, master’s degree in the relevant field or

POsts as welf as the
TEVer required in case

ice fpay scale of

for direct recruitment._
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3. The modifications, as set out under para 2 foregoing, would take
f'mm_cdiate effect from the date of issnance of this Notification. Any exist-
ting technical emplovees who may like to be governed only as pcr the cxist-
ng technical service rules may do so by specifically exercising an individual
option.in writing to the Director of the Institute within a period of 30 days
-from the date of issue of this Notification. Option once exercised shall be
‘irrevocable and final. With the introduction of these modifications in the
*existing technical service rules the 33.3% promotion quota will be cperative
<only in Cat. 1 at the level of T-1. As under the existing procedure in force the
‘acancy in the event of retirement/death/resignation of the technica! person-
-nel carrying whatever personal grade through assessment promotion in the
‘technical service shall occur only in the initial grade of his appointment
- under the service. This will continue to be regulated accordingly. However,
-in the meanwhile no post/grade of post under the Category 111 of technical
r:service should be filled up by the direct recruitment until further instructions
- from the Council.

74, Kindly acknowledge receipt of this Notification, and immediate
necessary-action as per rules be expedited for its implementation.

5. While circulating the Nolification at their respective instituics, the
Directors may also endorse a copyto IJSC staff representatives.

6. Hindi version of this Notification foliows.

Yours faithfully,

Sd/-

(N.S. Randhawa)

Deputy Secretary (Admn)

Cbpy t;)':‘
" 1. All the DDGs, ICAR, at KB and KAB/National Director. NATP

Finance and Member(Finance), ICAR, North Block. New Delhi-1.
with reference to his D.O. letter No.L-236/AS(E)2000 dated 24
- January 2000. ‘
3. - Special Assistant to Chairman, ASRB, with reference to D.O. No.50-
~ 4/99-R.1I dated 24 January 2000. '
4. PS 1o Hon’ble AM/PS 10 Hon’ble MOS(DAH&D)
5. All the-ADGs/Director (P)/Director (Finance)/Director (DARE)/
" Director (WorksyDirector(Hindi), ICAR, at KB and KAB.
6. SrPPS to Secy (DARE) and DG, ICAR/Staff Officer to DG ICAR/
PS to Secretary, ICAR/PS to FA, DARE/ICAR
7. All Deputy Secretaries including Secretary ASRB: All Deputy
Directors/All Under Secretaries

o ,.

2. The Additional Secretary; Department of Expenditure, Ministry of

DR
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SEANNEXUKE /5

-

- INDIAN COUNCIL OF AGRICULTURAL RESEARCH
SN ICAR RESEARCH COMPLEX FOR N. E ..H. REGION

,UMROI ROAD UMIAM(Meglmlaya)

NO.RC(R)15 /2004

MEMORANDUM

Shri Sanjay Kumar Tripathi, S/0 Kapharan Tripathi, is hereby informed that although
he is found to be overaged for the post of. Training Assistant(T-3) Farm Managemerit as""pe‘r’
the Institute advertisement issued vide No. RC(R)KVK/2006/2 dt. 2.9.2006, this calling

letter has been issued in compliance of the verdict of the Hon’ble CAT, Guwahati Bench
vide its judgement dated 8.1.07 in the OA No. 2/07,

Accordingly, Shri Tripathi is hereby requested to appear before the Selection
Committec on the 19* January, 2007 at 1.00 p.m. in the committee room, office of the
Joint Director, ICAR Research Complex for NEH Region, Nagaland Centre at Jharnapani.

He should bring all the relevant certificates in original at the time of Interview. No

TA/DA is being paid for appearing in the interview.
9’? \eT

( SR Baruah )
Asstt. Administrative Officer(RC)

To

Shri Sanjay Kumar Tripathi,
S/o Kapharan Tripathi,

P.O. Fatehpur Tal Rtoi,

Dist. Mau,- 221 603.(UP)

Copy sent by fax to the Joint Dmector ICAR Research Complex for NEH Region,

Arunachal- Pradesh Centre, Basar for information and necessary acuon to inform the person
concerned.

X 1

Gertified 10 be \fue Copy

R v»e Sirauthia Chowdhary
ADVOCATE

Dated Umiam the 15 January, 2007.

e oot e s v @ = et f
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- 13- by “YURE -
INDIAN COUNCIL OF AGRICULTURAL B} oo o
ICAR RESEARCH COMPLEX FOR N. E _f¥*#=3vid. (go
UMROI ROAD,UMIAM(Meghalaya) : .
e i SEPEANTrE 1
NO.RC(R)15 /2004 Dated Camp Jaharnapani the 20" January, 07.
Tr ey KSR TR
I MEMORANDUM

Shri Sanjay Kumar Tripathi, S/o Kapharan Tripathi, is hereby informed that although
he is found -tQ be ove-raged for the post of. Training Assistant(T-3) Agril. Extn./Social
Science as per fthe lggtigute advertisement issued vide No. RC(R)KVK/2006/2 dt. 2.9.2006,
this c'al.li‘n‘é letter ha.ls. beén issued in compliance of the verdict of the Hon’ble CAT,
Guwahati Bench vide itéjudgement dated 8.1.07 in the OA No. 2/07,

Accordingly, Shri Tripathi is hercby requested to appear before the Selection
Committee on the 25™ January, 2007 at 2.00 p.m. in the committee room, office of the

Joint Director, ICAR Research Complex Jor NEH Region, Nagaland Centre at Jharnapani.

He should bring all the relevant certificates in original at the time of Interview. No

. ..: ; TA/DA is being paid for appearing in the interview.

( S.R.Baruah )
Asstt. Administrative Officer(RC)

To

Shri Sanjay Kumar Tripathi.
S/o Kapharan Tripathi,
P.O. Fatehpur Tal Rtoi.
Dist. Mau,- 221 603.¢UP)

Copy sent by fax to the Joint Director; ICAR Research ‘Complex for NEH Region,

Arunachal Pradesh Centre, Basar for information and necessary action to inform the person
concerped. ’ S

»

. | (’mz?/@ﬂﬂﬁ%.

Certified o be true Copy o

’

£ khee Sirauthia Chowdhorg —
APYOCATS . :



